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in this transferred'  application 

recejvad from the High Court of 

Karnataka under Section 29 of the 

.ca-1 Administrative Trjbunal 

Act 1985 (ACT), the applicant has 

soughtdirection to the respondent.; 

to grant him three acvanca 

increments and make payment of 

the arrears thereto 	Shrj M.S. 

Pedmarajaiah, senior standing 

counsel for the Union of India 

appearing for the respondents 

submits that the authorities 

themselues have granted all the 

prayers made by the applicant 

and this application no lon;er 

survives for consideration, the 

correctness of which is not 

disputed by Shri V.H. Ron, learned 

counsel for the applicant. In this 

view this application no longer 

survives for consideration. We 

therefore dismiss 
Lj
this application 
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circumsLancesparties to bear 

their costs. 
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